407

Report in compliance of Hon’ble Tribunal order dated 22.08.23 in the
matter of O.A. no. 636 of 2022 titled Ashish Chuabey VsACP Tollyways
Pvt Ltd. & Others

The Hon’ble Tribunal was pleased to pass the order dated 22.08.2023, relevant para
reads as:

ot 5o 4. The report submitted by the joint Committee and the DFO reveals the serious
violations of Environment Protection Rules by contractor.

5. Learned Counsel appearing for the State had submitted that actions are being taken
by the persons who have violated the conditions. We direct the MoEF&CC to examine the
matter and take action according to law, in addition to calculation and realization of
environmental compensation. Further, in case of violation and constructions against the
conditions in violation Eco-Sensitive Zone, structure, if requires to be demolished, must be
demolished and remedial measures be taken according to the rules. Further action taken
report be filed by the MoEF&CC and NHAI within two months by e-mail at
judicialngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in
the form of Image PDF........ &

In compliance of above order, meetings were convened under the Chairmanship of
Deputy Director General, Ministry of Environment, Forest & Climate Change, Regional
Office, Lucknow along with Dr. Prachi Gangwar, Deputy Inspector General of Forest,
Dr. Pranay Misra, Assistant Inspector General of Forests with Shri Arvind Yadav, DFO
Kaimur, Shri Kunj Mohan Verma, DFO, Sonbhadra, Shri Umesh Gupta, Regional
Officer, UPPCB, Sonbhadra. None present for the District Administration.

During the meetings held on 21.11.2023 & 30.11.2023, it was unanimously decided

that certain information is needed to comply the Hon’ble Tribunal order which is as
follows:

1. The initial layout plan of the user agency on which the approval was taken &
revised layout plan.

(Action required from DFO, Sonbhadra)

2. DFO & User Agency to confirm, how much deviation in respect of diversion of
forest land, as per approved FC, has been done.

(Action required from DFO, Sonbhadra)
3. Number of tress proposed for felling as per approved FC. Number of trees
actually felled, due to change in layout plant?

(Action required from DFO, Sonbhadra)

4. Whether the Environmental Clearance is required in this project or not?

(Action required from RO, UPPCB, Sonbhadra)
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S. Whether any conditions of ESZ notifications are violated or not? If not then the
certificate of non-violation has to be submitted by DFO,

(Action required from DFO, Kaimur)

1- The Initial layout plan of the user
agency on which the approval was
taken & revised layout plan.
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DFO & user Agency to confirm,
how much deviation in respect of
diversion of forest Land, as per
approved FC, has been done.

Number of trees proposed for
felling as per approved FC,
Number of trees actually felled,
due to change in 1a out plant?

6- Due to change of layout plan, the
approval accorded under FCA has to be
modified Also, since the violation has
been committed, the name of authority
responsible for violation needs to be
communicated to initiate action under
FCA
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which it was observed that the project did not come under the purview of EIA
Notification 2006 as amended on April,2011.

(Copy of letter dated 20.12.2023 is annexed as annexure no. R2)

Following observations were made after discussion/ meetings with the concerned
officials and user agency

(1) User agency has constructed toll plaza by changing the approved layout plan
in contravention of provisions of Forest (Conservation) Act rules & guidelines.

(ii) However, it is observed that there is no change in total forest area involved in
the project.

(i) It is also observed that no additional tree felling has been carried out due to
change in layout plan

(ivy  As informed by User agency, EC is not required in this project ( as per
annexure-R2) , there is no violation of Environment Protection Act.

(v) DFO, Kaimur vide letter dated 29.12.2023 has informed that the project
comes in the Eco-sensitive Zone of Kaimur Wild Life Sanctuary and the user
agency did not take the requiste permission from the Monitoring Commiittee
as per para 5 of gazette notification no. S.0.891 (E) dated 20.03.20 17 of
Ministry of Environment, Forest & Climate Change, New Delhi

(Copy of letter dated 29.12.2023 is annexed as annexure no. R3)

Conclusion:

a) MoEF&CC, RO, Lucknow thus in compliance of Hon’ble NGT order recommends that
the following compensation may be imposed for violation of Forest (Conservation) Act-

Penal NPV equal to Stimes of NPV of forest land which has been utilized for construction

of Toll Plaza also User Agency may be asked to deposit money for plantation (on forest
land) on double the area used for construction of Toll Plaza.

DFO, Sonbhadra may raise demand note accordingly for deposition of levies in
Compensatory Afforestation Fund Management and Planning Authority (CAMPA)

b) As per the gazette notification regarding Eco-Sensitive Zone of Kaimur Wild Life
Sanctuary no. S.0.891 (E) dated 20.03.2017 of Ministry of Environment, Forest &
Climate Change, New Delhi para 3 (1) (b) which read as:

“Provided that the conversion of agricultural and other lands within the Eco-sensitive Zone
may be permitted on the recommendation of the Monitoring Committee, and with the prior
approval of the competent authority under Regional Town Planning Act and other rules

and regulations of Central/ State Government as applicable, to meet the residential needs
of the local residents such as:

i Widening and strengthening of existing roads and construction of new roads;
i. Construction and renovation of infrastructure and civic amenities;
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iii. Small scale industries not causing pollution;

w. Cottage industries including village industries; convenience stores and local
amenities Supporting eco-tourism including home stay; and

V. Promoted activities and given under parq 7.”

compensation.

(Copy of gazette notification no. S.0.891 (E) dated 20.03.2017 of Ministry of
Environment, Forest & Climate Change, New Delhi is annexed as annexure R4)

(Copy of clause 1.22 of FC guidelines is annexed as annexure RS)

yrﬁ W
ﬂ)ﬁ@%‘algwar)

Deputy Inspector General of Forest (Central)
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agency on which the approval was
taken & revised layout plan.
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2. DFO & User Agency to confirm,
how much deviation in respect of
diversion of forest Land, as per
approved FC, has been done.
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4-Whether the Environmental Clearance is required in this project or not?
5-Whether any conditions of ESZ notifications are violated or not?
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“6.1 Clearance for Eco-Sensitive Zones : iy

All the PAs have Eco-Sensitive Zones (ESZ) earmarked all along the perlphery of a partlcular PA. The limits of an ESZ are
notified; and vary across the PAs, and along different directions outside a PA. However, unless such’ boundarles are notified, a 10 km
radius from the boundary of a PA Is taken as the ESZ Clearance for such areas is fequtred only in case the project requires
Environment Clearance. In such an eventuality, clearance for the ESZ of a PA is granted by the Standing Committee of the National
Board of Wildlife, as per the procedures for Wildlife Clearance For the areas covered under the Project Tiger, even outside the core
area of a PA, and the migratory corridors of Tigers contagious to such areas, clearance Is required from the Standing Committee of
the National Board of Wildlife on recommendation of the National Tiger Conservation Authority (NTCA} as per the procedure for
Wildlife Clearance, under Section 38(0)(G) of Wildlife Protection Act. For all other ESZs, notified under the Environment Protection
Act, clearance Is considered as a part of Environment Clearance, only If the requirement of EC is triggered.” :
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JrETTeT

82°20'44.537" ¢

24° 52'44.470" 3

82° 22' 16.560" T

24° 52'34.479"3

82° 23'28.326" 1

24° 52'8.018"3

82°24' 13.157" ¢

24° 50'59.364" 3

82725 13.151" g

24° 50'42.154" 3

82° 26'45.656" 1

24° 49' 57.996" 3

82° 27' 33.291" ¢

24° 50' 16.672" 3

O I Nfoa|dh|w|[N |~

82° 27'54.772" g

24° 49'42.345" 3

82° 28'6.780" g

24° 48'38.153" 3

82° 28' 28.870" T

24° 47' 38.855" 3

11

82° 27' 40.427" g

24° 47' 27.681"3

12

82° 27' 45.437" ¢

24° 46'48.522"3

13

82° 26' 55.905" 1

24° 46'21.543"3

14

82°26'16.316" T

24° 45'46.975" 3

15

82° 25'24.233" ¢

24° 45'34.990" 3

16

82° 25' 26.066" T

24° 44'15.919"3

17

82° 27' 36.667"

24°44'42.123"3

18

82° 27'2.338" g

24° 43'49.200" 3

19

82° 26' 57.923" ¢

24° 42' 42.671"3

20

82° 27" 25.559"

24° 41'50.811" 3

21

82727 531122

24° 40'53.125" 3

22

82° 28'40.231" q

24°41'49.249"3

23

82° 29'41.111" g

24° 41'36.996" 3

24

82° 30' 24.495" 1

24° 42'24.825" 3

25

82° 30' 56.730" g

24°41'38.734" 3

26

82° 31' 49.683" T

24° 41'49.014"3

27

82° 33'0.430" ¢

24° 41'24.989" 3

28

82° 32'42.148" g

24°42'33.411"3

29

82° 32'20.913" g

24° 43'24.388" 3

30

82°33'2.388" g

24° 44'3.070" 3

31

82° 33' 14.676" 4

24° 44' 38.724" 3

32

82° 33' 17.264" 7

24° 45'40.273" 3
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33 82° 32' 47.958" 1 24° 46'42.152"3
34 82° 31'52.286" T 24° 46' 36.068" 3
35 82° 31' 22.660" T 24° 47' 12.983" 3
36 82° 32'55.661" T 24° 47' 15.357" 3
37 82° 33' 59.666" T 24° 47' 31.333" 3
38 82° 34'31.105" ¢ 24° 48'6.783" T
39 82° 34' 16.124" 24° 48' 47.714" 3
40 82°36'0.136" T 24° 48'54.100" 3
41 82°36'7.688" 1 24° 48' 3.261" 3
42 82° 36'41.357" 24° 47' 58.739" 3
43 82° 37' 12.443" ¢ 24° 48' 5.892" I
44 82° 37' 52.841" 1 24° 48' 27.919" 3
45 82° 38'49.286" T 24° 48' 22.308" 3
46 82°39'33.513" ¢ 24° 48' 57.599" 3
47 82° 40' 6.250" T 24° 48'51.410" 3
48 82°40' 19.531" ¢ 24° 48'22.139" 3
49 82° 40' 37.447" T 24° 47' 58.641" 2
50 82° 39'50.677" T 24° 47' 37.529" 3
51 82° 39'6.909" 1 24° 47' 36.350" 3
52 82° 38'47.364" T 24° 47' 5.778" 3
53 82° 37'29.880" ¢ 24° 47'4.961" 3
54 82° 37' 19.891" ¢ 24° 45' 57.670" 3
55 82° 36'22.884" T 24° 45' 18.344" 3
56 82° 35' 27.963" 1 24° 44' 58.960" 3
57 82° 35' 21.777" ¢ 24° 44'2.442" 3
58 82° 36' 17.004" 24° 43'35.227" 3
59 82° 35'31.258" ¢ 24° 42'8.344" 3
60 82°37'1.012" ¢ 24° 41'35.764" 3
61 82° 38' 19.353" ¢ 24° 42' 46.474" 3
62 82° 37' 19.042" ¢ 24° 43'42.048" 3
63 82° 38' 18.059" T 24° 44' 36.324" 3
64 82°39'7.483" 7 24° 43'44.192" 3
65 82° 38'32.421"¢ 24° 43'10.462" 3
66 82° 40' 40.824" I 24° 43' 7.376" 3
67 82° 41' 16.582" 1 24° 43' 24.448" 3
68 82° 41' 29.064" ¢ 24° 44' 11.736" 3
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69

82° 42' 18.027" g

24° 43'54.540" 3

70

82° 43' 33.202" T

24° 44'28.626" 3

71

82° 43' 3.537" g

24° 43'51.524" 3

72

82° 43' 53.256" 7

24° 43'23.494" 3

73

82°44' 44.110" ¢

24° 43'12.088" 3

74

82° 43'19.132" g

24° 42'53.101" 3

75

82° 42'26.787" 7

24° 42'22.080" 3

76

82° 42'7.243" 7

24° 41'51.516" 3

7T

82°42'13.793" g

24° 40' 57.356" 3

78

82° 42' 37.685" 7

24°40'6.328"3

79

82°42'42.342" ¢

24°39'7.198"3T

80

82°43' 33.330" 1

24° 39'7.446" 3

81

82° 44' 39.057" 1

24° 39'20.000" 3

82

82° 45'39.173" g

24° 39'21.795" 3

83

82°47' 24.566" 1

24° 39'6.405" 3

84

82° 48' 15.098" 7

24° 39'38.251" 3

85

82°49'3.387" 7

24° 40' 43.400" 3

86

82° 50' 23.281" 1

24° 39'25.047" 3

87

82852 16.527" 1

24° 39'48.609" 3

88

82° 54' 3.742" 7

24°39'33.951" 3

89

82° 55' 18.174" 7

24° 40'18.764" 3

90

82° 57'45.010" 1

24° 39' 36.097" 3

91

83°0'8.900" g

24° 38'41.783"3

92

83°2'20.305" g

24°39'1.647" 3

93

83° 3'27.460" 1

24° 37'53.342" 3

94

83°3'26.833"q

24° 37'15.080" 3

95

83° 5'50.582" g

24° 37'12.262" 3

96

83°7'21.512"g

24° 37'7.659" 3

97

83°6'7.959" 1

24° 36'22.934" 3

98

83°5'44.489" g

24° 34'45.090" 3

99

83° 4'33.404" g

24° 34' 37.755" 3

100

83° 6'48.259" 1

24° 33'55.945" 3

101

83° 6'30.339" 1

24° 33'17.926" 3

102

83° 5'21.830" ¢

24° 33'0.577"3

103

83° 6'6.490" 1

24° 31'16.793" 3

104

83° 8'33.276" 7

24° 28'58.287" 3
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105 83°9'18.622" T 24° 27'58.573" 3
106 83°7'5.022" T 24° 27'59.631" 3
107 83° 4'35.861" T 24° 27' 54.214" 3
108 83° 3'25.626" T 24° 28 35.110" 3
109 83°3'9.735" 1 24° 30'0.189" 3
110 83° 2' 36.645" T 24° 31' 30.492" 3
111 83°3' 17.508" T 24° 32' 28.174" 3
112 83° 3'46.634" T 24° 34' 15.103" 3
113 83° 4'12.634" T 24° 34' 47.193" 3
114 83° 4' 55.976" T 24° 36' 17.279"3
115 83° 3'31.884" 1 24° 36' 50.052" 3
116 83° 1'35.435" T 24° 36' 52.465" 3
117 82°59' 9.511" T 24° 36' 32.780" 3
118 82° 57' 44.324" T 24° 34' 59.049" 3
119 82° 47' 54.579" T 24° 36' 57.078" 3
120 82° 46' 51.774" T 24° 38' 1.062" 3
121 82° 42' 13.386" T 24° 40' 27.406" 3
122 82° 39' 49.624" T 24° 41'44.738" 3
123 82° 38' 30.686" T 24° 40' 58.178" 3
124 82° 35' 47.004" T 24° 40' 5.857" 3
125 82° 33' 8.706" T 24° 39' 4.275" %
126 82° 31' 56.796" T 24° 39' 5.845" T
127 82° 31' 31.437" T 24° 40' 31.812" T
128 82° 30' 44.037" T 24° 40' 28.131" 3
129 82° 29' 40.099" T 24° 40' 12.128" 3
130 82° 28' 18.365" T 24° 40' 31.243" 3
131 82°27'9.131" T 24° 40' 29.420" 3
132 82° 26' 30.962" T 24° 41' 55.499" 3
133 82° 25' 22.462" T 24° 42' 59.396" I
134 82° 24' 14.784" T 24° 42 35.902" 3
135 82° 24' 19.624" T 24° 41' 40.102" 3
136 82° 25' 50.196" T 24° 42' 15.029" 3
187 82° 24' 59.461" T 24° 41'18.924" 3
138 82° 23' 56.957" T 24° 40' 27.916" 3
139 82° 25' 1.722" T 24° 39' 16.576" 3
140 82° 24' 26.130" T 24° 39' 9.421" 3
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141

82° 22' 57.459"

24° 38' 37.790" 3

142

82° 22' 35.100" ¢

24° 39'14.610" 3

143

82° 23'19.014" g

24° 39' 33.346" 3

144

B2l 62297 5

24° 39'6.680" 3

145

82° 21' 23.569" ¢

24° 39'51.876" 3

146

82° 19' 20.994" ¢

24° 40' 26.256" 3

147

82°20'22.175" ¢

24° 40' 41.525" 3

148

82° 21' 50.029" ¢

24° 39' 56.630" 3

149

82° 22' 52.912" ¢

24° 40' 1.048" 3

150

82° 21' 25.461"

24° 41'22.565" 3

151

82°23'18.730" ¢

24° 40'29.936" 3

152

82°23'21.988"

24° 41'17.338" 3

153

82° 22'38.804" ¢

24° 42'6.002" 3

154

82° 21' 53.989" g

24°43'12.984" 3

155

82°21'8.079" ¢

24°44'4162"3

156

82° 22' 24.090" 1

24° 44'39.253" 3

157

82°23'19.308" ¢

24°44'6.291" 3

158

82° 24' 11.756" ©

24° 43'30.852" 3

159

82°24'5.065" g

24°44'24.172"3

160

82° 23' 26.416" 1

24° 45' 11.964" 3

161

82° 21' 40.745" g

24° 45'15.431"3

162

82° 20' 32.235"

24° 45'0.239" 3

163

82°20'11.114" ¢

24° 46'10.329" 3

164

82°21'0.722" g

24° 46'46.499" 3

165

82° 22' 48.661" q

24° 47 21.297" 3

166

82° 22'3.044" g

24° 48'40.770" 3

167

82% 21127205

24° 49'38.515" 3

168

82°21'9.422" g

24° 50'20.283" 3

169

82°20'17.198" 1

24° 51'22.333"3

170

82° 20' 15.589" 7

24°51'42.319"3

171

82° 21' 21.974" g

24° 51'24.245" 3

172

82° 21'43.104" 7

24° 51'38.199" 3

173

82° 21' 57.058" 1

24° 52'3.036" 3
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 20th March, 2017

S.0. 891(E).—WHEREAS, a draft notification was published in the Gazette of India, Extraordinary,
vide notification of the Government of the India in the Ministry of Environment, Forest and Climate Change
number S.0. 2601(E), dated 22™ September, 2015, inviting objections and suggestions from all persons likely
to be affected thereby within the period of sixty days from date on which copies of the Gazette containing the
said notification were made available to the public;

AND WHEREAS, objections and suggestions received from all persons and stakeholders in
response to the draft notification have been duly considered by the Central Government;

WHEREAS Kaimur Wild Life Sanctuary situated in the Mirzapur and Sonebhadra districts of Uttar
Pradesh lying between 24°27°51"'N to 24°52°0.9°°N and 24°38°19.11"’N to 24°39°9.05"°N latitudes and
82°20°15.30"’E to 83°08'23.3"’E and 82°44°59.9"°F to 82°45°0.07’E longitudes is spread over an area of
500.73 Sq. km.

AND WHEREAS, Kaimur Wild Life Sanctuary offers natural habitat for Black Bucks (4ntilope
cervicapra), Sloth Bears (Melursus ursinus), Wild Boars (Sus scrofa), Striped Hyena (Hvaena hyaena),
Sambhar (Rusa unicolor), Pangolin (Manis crassicaudata), Indian Fox (Vulpes bengalensis), Jackals (Canis
aureus), Apes, Spotted Deer (Axis axis) and Chinkara (Gazella bennettii). There are a number of water bodies
and a number of species of land and water birds. All the major orders of Reptilia are represented in this
Sanctuary. These include the Monitor Lizard (Varanus sp.), Cobra (Ophiophagus Hannah), Common Krait
(Bungarus caeruleus), Russell's Viper (Daboia), Rat Snake (Panthrophis obsoletus) and Pythons (Python sp.).
Fresh water crocodiles are found in the Belan and Bakhar rivers.

AND WHEREAS, it is necessary t0 conserve and protect the area, the extent and boundaries of
which are specified in paragraph 1 of this notification around the protected area of Kaimur Wildlife Sanctuary
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as Eco- sensitive Zone from ecological and environmental point of view and to prohibit industries or class of
industries and their operations and processes in the said Eco-sensitive Zone.

NOW THEREFORE, in exercise of the power conferred by sub section (1) and clauses (v) and (xiv)
of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act 1986 (29 of 1986) read
with sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby
notifies an area to an extent of 1 km all around the boundary of Kaimur Wildlife Sanctuary in the State of
Uttar Pradesh as the Kaimur Wildlife Sanctuary  Eco-sensitive Zone (herein after referred to as the Eco-
sensitive Zone) details of which are as under, namely:-

1. Extent and Boundaries of Eco-sensitive Zone.- (1) The extent of Eco-sensitive zone shall be 1 km all
around the boundary of Kaimur Wildlife Sanctuary, with an area of 475.102 Sq. Km.

(2) The map of the Eco-sensitive Zone along with latitudes and longitudes and GPS coordinates is appended
as Annexure L.

(3) The details of GPS coordinates of the points along the boundary of the Kaimur Wildlife Sanctuary and its
Eco-sensitive Zone are appended as Annexure-I1.

(3) The list of 70 villages falling in Eco-sensitive Zone along with GPS coordinates is appended as
Annexure-III.

2. Zonal Master Plan for the Eco-sensitive Zone.- (1) The State Government shall, for the purpose of
the Eco-sensitive Zone prepare, a Zonal Master Plan, within a period of two years from the date of
publication of final notification in the Official Gazette, in consultation with local people and adhering to the
stipulations given in this notification for consideration and approval of the Competent authority in the State
Government.

(2) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in }
such manner as is specified in this notification and also in consonance with the relevant Central and ‘
State laws and the guidelines issued by the Central Government, if any. ‘

(3) The Zonal Master Plan shall be prepared in consultation with the following State Departments, ‘
for integrating the ecological and environmental considerations into the said plan:

i Environment,
il. Forest and Wildlife,
iii. Agriculture,
iv. Revenue,
V. Urban Development,
V1. Tourism,
vii. Rural Development,
viil. Irrigation and Flood Control,
ix. Municipal

X, Panchayati Raj
X1. Public Works Department,

(4) The Zonal Master Plan shall not impose any restriction on the approved existing land use,
infrastructure and activities, unless so specified in this notification and the Zonal Master Plan shall
factor in improvement of all infrastructure and activities to be more efficient and eco-friendly.

(5) The Zonal Master Plan shall provide for restoration of denuded areas, conservation of existing
water bodies, management of catchment areas, watershed management, groundwater management,

soil and moisture conservation, needs of local community and such other aspects of the ecology and
environment that need attention.
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(6) The Zonal Master Plan shall demarcate all the existing worshipping places, village and urban
settlements, types and kinds of forests, agricultural areas, fertile lands, green area, such as, parks and
like places, horticultural areas, orchards, lakes and other water bodies and also with supporting maps.
The Plan shall be supported by Maps giving details of existing and proposed land use features.

(7) The Zonal Master Plan shall regulate development in Eco-sensitive Zone as to ensure Eco-friendly
development for livelihood security of local communities.

(8) The Zonal Master Plan shall be a reference document for the Monitoring Committee for carrying
out its functions of monitoring vide the provisions of this notification.

3. Measures to be taken by State Government.-The State Government shall take the following
measures for giving effect to the provisions of this notification, namely:-

(1) Land use.-

(a) Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational purposes
in the Eco-sensitive Zone shall not be used or converted into areas for major commercial or industrial
activities. Such areas shall be clearly defined in the Zonal Master Plan along with maps.

(b) Provided that the conversion of agricultural and other lands within the Eco-sensitive Zone may be
permitted on the recommendation of the Monitoring Committee, and with the prior approval of the
competent authority under Regional Town Planning Act and other rules and regulations of C entral/State
Government as applicable, to meet the residential needs of the local residents such as:

i. Widening and strengthening of existing roads and construction of new roads;
ii. Construction and renovation of infrastructure and civic amenities;
iii. Small scale industries not causing pollution;

iv. Cottage industries including village industries; convenience stores and local amenities
supporting eco-tourism including home stay; and

v. Promoted activitics and given under para 7.

(c) Provided further that no use of tribal land shall be permitted for commercial and industrial development
activities without the prior approval of the of the competent authority under Regional Town Planning Act
and other rules and regulations of State Government and without compliance of the provisions of article
244 of the Constitution or the law for the time being in force, including the Scheduled Tribes and other
Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007):

(d) Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be
corrected by the State Government, after obtaining the views of Monitoring Committee, once in each
case and the correction of said error shall be intimated to the Central Government in the Ministry of
Environment, Forest and Climate Change:

(¢) Provided also that the above correction of error shall not include change of land use in any case except as
provided under this sub-paragraph.

(f) Efforts shall be made to reforest the unused or unproductive agricultural areas with afforestation and
habitat restoration activities.

(2) Natural springs.- The catchment areas of all natural springs shall be identified and plans for their
conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the catchment area plan
shall be drawn up by the State Government in such a manner as to prohibit development activities at or near
these areas as which are detrimental to such areas.

(3) Tourism.- (a) All new eco-tourism activities or expansion of existing tourism activities within the Eco-
Sensitive Zone shall be as per the Tourism Master Plan for the Eco-sensitive Zone.

(b) The Eco-Tourism Master Plan shall be prepared by Department of Tourism in consultation with State
Departments of Environment and Forests.

(¢) The Tourism Master Plan shall form a component of the Zonal Master Plan.
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(d) The activities of eco-tourism shall be regulated as under, namely:—

(1) No new construction of hotels and resorts shall be allowed within 1 km from the boundary of the
Wildlife Sanctuary or upto the extent of the ESZ whichever is nearer. However, beyond the distance of
1 km from the boundary of the Wildlife Sanctuary till the extent of the Eco-sensitive Zone, the
establishment of new hotels and resorts shall be allowed only in pre-defined and designated areas for
Eco-tourism facilities as per Tourism Master Plan.

(ii) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone
shall be in accordance with the guidelines issued by the Central Government in the Ministry of
Environment, Forest and Climate Change and the eco-tourism guidelines issued by National Tiger
Conservation Authority (as amended from time to time) with emphasis on eco-tourism:

(ii)) ~ Until the Zonal Master Plan is approved, development for tourism and expansion of existing
tourism activities shall be permitted by the concerned regulatory authorities based on the actual site
specific scrutiny and recommendation of the Monitoring Committee.

(4) Natural heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene pool
reserve areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc. shall
be identified and preserved and plan shall be drawn up as part of the Zonal Master Plan.

(5) Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts  of historical,
architectural, aesthetic, and cultural significance shall be indentified in the Eco-sensitive Zone and plans for
their conservation shall be prepared as part Zonal Master Plan.

(6) Noise pollution.- The Environment Department of the State Government or State Pollution Control
Board shall implement the regulations for control of noise pollution in the Eco-sensitive Zone in accordance
with the provisions stipulated of the Noise Pollution (Regulation And Control) Rules, 2000 under the
Environment ( Protection) Act, 1986

(7) Air pollution.- The Environment Department of the State Government or State Pollution Control Board
shall implement standards and regulations for the control of air pollution in the Eco-sensitive Zone in
accordance with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981) and
the rule made thereunder.

(8) Discharge of effluents.- The discharge of treated effluent in Eco-sensitive Zone shall be in accordance
with the provisions of the General Standards for Discharge of Environmental Pollutants covered under
Environmental (Protection) Act, 1986 and rules made therein. -

(9) Solid wastes. - Disposal of solid wastes shall be as under:-

(i) the solid waste disposal in Eco-sensitive Zone shall be carried out in accordance with the provisions of the
Solid Waste Management Rules, 2016 published by the Government of India in the Ministry of Environment,

Forest and Climate Change vide notification number S.0. 1357 (E), dated the 8" April, 2016 as amended
from time to time;

(ii) the local authorities shall draw up plans for the segregation of solid wastes into biodegradable and non-
biodegradable components;

(iii) the biodegradable material shall be recycled preferably through composting or vermiculture;

(iv) the inorganic material may be disposed in an environmentally acceptable manner at site(s) identified
outside the Eco-sensitive Zone and no burning or incineration of solid wastes shall be permitted in the Eco-
sensitive Zone.

(10) Bio-medical waste.- The bio-medical waste disposal in the Eco-sensitive Zone shall be carried out
in accordance with the provisions of the Bio-Medical Waste Management Rules, 2016 published by the

Government of India in the Ministry of Environment, Forest and Climate Change vide notification number
G.S.R 343 (E), dated the 28" March, 2016, as amended from time to time,

(11) Plastic Waste Management:- The Plastic Waste Management in the Eco-sensitive Zone shall be carried
out as per the provisions of the Plastic Waste Management Rules, 2016 published by the Government of India
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in the Ministry of Environment, Forest and Climate Change vide notification number G.S.R 340 (E), dated the
18th March, 2016, as amended from time to time.

(12) Construction and Demolition Waste Management:- The Construction and Demolition Waste
Management in the Eco-sensitive Zonc shall be carried out as per the provisions of the Construction and
Demolition Waste Management Rules, 2016 published by the Government of India in the Ministry of
Environment, Forest and Climate Change vide notification number G.S.R 317 (E), dated the 29th March,
2016, as amended from time to time.

(13) Vehicular traffic. - The vehicular movement of traffic shall be regulated in a habitat friendly manner
and specific provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the
Zonal master plan is prepared and approved by the Competent Authority in the State Government, the

Monitoring Committee shall monitor compliance of vehicular movement under the relevant Act and the rules
and regulations made thereunder.

(14) Industrial Units- (i) On or after the publication of this notification in the Official Gazette, no new
polluting industries shall be allowed to be set up within the Eco-sensitive Zone.

(ii) Only non-polluting industries shall be allowed be established within ESZ vide Central Pollution Board’s
categorization.

(15) Protection of Hill Slopes.- The protection of hill slopes shall be as under:
(a) The Zonal Master Plan shall indicate areas on hill slopes where no construction shall be permitted.
(b) No construction on existing steep hill slopes or slopes with a high degree of erosion shall be permitted.

16. The Central Government and the State Government shall specify other measures, if it considers necessary,
in giving effect to the provisions of this notification.

4. Prohibited, Regulated and Promoted Activities

All activities in the Eco sensitive Zone shall be governed by the provisions of the Environment (Protection)
Act, 1986 (29 of 1986) and the rules made thereunder and be regulated in the manner specified in the Table
below, namely:—

TABLE
S.No. Activity Remarks
(1) 2) (3)
Prohibited Activities
l. Commercial Mining, stone quarrying and | a) All new and existing (minor and major minerals),
crushing units. stone quarrying and crushing units are prohibited with
immediate effect except for meeting the domestic needs
of bona fide local residents including digging of earth for
construction or repair of houses and for manufacture of
country tiles or bricks for housing and for other activities.
(b) The mining operations shall be carried out in
accordance with the order of the Hon’ble Supreme Court
dated 04.08.2006 in the matter of T.N. Godavarman
Thirumulpad Vs. UOI in W.P.(C) No.202 of 1995 and
dated 21.04.2014 in the matter of Goa Foundation Vs.
UOI in W.P.(C) No.435 of 2012.
2 Setting up of saw mills. No new or expansion of existing — saw mills shall be
permitted within the Eco-sensitive Zone.
3. Setting up of industries causing water or air | No new or expansion of polluting industries in the Eco-
or soil or noise pollution. sensitive Zone shall be permitted.
4. Establishment of new major hydroelectric Prohibited (except as otherwise provided) as per
projects and irrigation projects. applicable laws.
5: Use, production or processing of any | Prohibited (except as otherwise provided) as pej
hazardous substances. applicable laws.
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Discharge of untreated effluents and solid
waste in natural water bodies or land area.

Prohibited (except as otherwise provided) as per
applicable laws.

New wood based industry.

No establishment of new wood based industry shall be
permitted within the limits of Eco-sensitive Zone:
Provided the existing wood-based industry may continue
as per law:

Provided further that renewal of licenses of existing saw
mills shall not be done on their expiry period.

Establishment of large-scale commercial
livestock and poultry farms by firms,
corporate, companies.

Prohibited (except as otherwise provided) as per
applicable laws except for meeting local needs.

Setting up of brick kilns.

Prohibited (except as otherwise provided) as per
applicable laws.

Regulated Acti

vities

10.

Establishment of hotels and resorts.

No new commercial hotels and resorts shall be permitted
within one kilometer of the boundary of the Protected
Area or up to the extent of Eco-sensitive zone, whichever
is nearer, except for small temporary structures for Eco-
tourism activities.

Provided that, beyond one kilometer from the boundary
of the protected Area or upto the extent of Eco-sensitive
zone whichever is nearer, all new tourist activities or
expansion of existing activities shall be in conformity
with the Tourism Master Plan and guidelines as
applicable.

Construction activities.

(a) No new commercial construction of any kind shall be
permitted within one Kilometre from the boundary of the
Protected Area or upto extent of the Eco-sensitive Zone
whichever is nearer:

Provided that, local people shall be permitted to
undertake construction in their land for their use
including the activities listed in sub paragraph (1) of
paragraph 6 as per building byelaws.

(b) Provided that the construction activity related to small
scale industries not causing pollution shall be regulated
and kept at the minimum, with the prior permission from
the competent authority as per applicable rules and
regulations, if any.

Extraction of ground water

Regulated under applicable laws to meet the drinking
water or agricultural requirement of locals.

13.

Felling of trees.

(a) There shall be no felling of trees on the forest or
Government or revenue or private lands without prior
permission of the competent authority in the State
Government.

(b) The felling of trees shall be regulated in accordance
with the provisions of the concerned Central or State Act
and the rules made thereunder.

14.

Erection of electrical and communication
towers and laying of cables and other
infrastructures

Regulated under applicable law. Underground cabling
may be promoted.

152

Infrastructure including civic amenities

Shall be done with mitigation measures, as per applicable
laws, rules and regulation and available guidelines.

16.

Widening and strengthening of existing
roads and construction of new roads.

Shall be done with mitigation measures, as per applicable
laws, rules and regulation and available guidelines.

Movement of vehicular traffic at night.

Regulated for commercial purpose, under applicable
laws.

18.

Introduction of exotic species.

Regulated under applicable laws.

19%

Uses of Plastic carry bags.

Regulated under applicable laws.
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20. Protection of hill slopes and river banks. Regulated under applicable laws.
21. Discharge of treated effluents in natural | The discharge of treated effluent shall be regulated as
water bodies or land area. per applicable laws. Efforts shall be made to recycle/re-
use the treated effluent.
22, Commercial Sign boards and hoardings. Regulated under applicable laws.
23, Small scale industries not causing | Non polluting, non-hazardous, small-scale and service
pollution. industry, agriculture, floriculture, horticulture or agro-
based industry producing products from indigenous
goods from the Eco-sensitive Zone, and which do not
cause any adverse impact on environment shall be
permitted.
24. Collection of Forest produce or Non- | Regulated under applicable laws.
Timber Forest Produce (NTFP).
25. Air and Vehicular Pollution Regulations for the control of air pollution in the Eco-
sensitive Zone in accordance with the provisions of the
Air (Prevention and Control of Pollution) Act, 1981 (14
of 1981) and rules made thereunder shall be complied
with.
26. Noise pollution Control of noisc pollution in the Eco-sensitive Zone shall
be in accordance with the provisions stipulated of The
Noise Pollution (Regulation And Control) Rules, 2000
under the Environment (Protection) Act, 1986
27. Open Well, Bore Well etc. for agriculture Regulated and the activity should be strictly monitored by
or other usage the appropriate authority.
28. Solid Waste Management. Management of solid waste shall be as per the provisions
of the Solid Waste Management Rules, 2016 under
Environment (Protection) Act, 1986.
29, Eco-tourism Regulated under applicable laws.
30. Undertaking activities related to eco-

tourism like over-flying the Wildlife
Sanctuary Area by aircraft, hot-air
balloons.

Regulated under applicable laws.

Promoted Activities

31. Ongoing agriculture and  horticulture | Shall be actively promoted.
practices by local communities along with
dairies, dairy farming, aquaculture and
fisheries.
32. Organic farming. Shall be actively promoted.
33. Adoption of green technology for all | Shall be actively promoted.
activities.
34. Cottage industries including  village | Shall be actively promoted.
artisans.
35. Rain water harvesting Shall be actively promoted.
36. Use of renewable energy sources Shall be actively promoted.
37. Agro Forestry Shall be actively promoted.
38. Environmental Awareness Shall be actively promoted.
39. Skill Development Shall be actively promoted.
40. Restoration of Degraded Land/ Forests/ Shall be actively promoted.

Habitat
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5. Monitoring Committee:-

The Central Government hereby constitutes a Monitoring Committee, for effective monitoring of the Eco-
sensitive Zone falling in the State of Uttar Pradesh, which shall comprise of the following namely:-

Il Commissioner, Mirzapur Chairman
2 A representative of District Magistrate, Sonbhadra Member
3 A representative of District Magistrate, Mirzapur Member
4. Regional Officer, Uttar Pradesh Pollution Control Board, Sonbhadra or Mirzapur Member
5 Senior Town Planner of the area Member
6. One representative of Non-Governmental Organisation (working in the field of Member
environment and heritage) to be nominated by the State Government for a period of
three years.

9. One expert in the area of ecology and environment to be nominated by the State Member
Government for a period of one year

8. Member of State Biodiversity Board Member

9: Deputy Conservator of Forests, Kaimur Wildlife Division Member Secretary

6. Terms of Reference:

(1) The tenure of monitoring committee shall be for three years.

(2) The Monitoring Committee shall monitor the compliance of the provisions of this Notification.

(3) The activities that are covered in the Schedule to the notification of the Government of India in the
erstwhile Ministry of Environment and Forests number S.0. 1533 (E), dated the 14" September,
2006, and are falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the
Table under paragraph 4 thercof, shall be scrutinized by the Monitoring Committee based on the
actual site-specific conditions and referred to the Central Government in the Ministry of
Environment, Forests and Climate Change for prior environmental clearances under the provisions
of the said notification.

4 The activities that are not covered in the Schedule to the notification of the Government of India in
the erstwhile Ministry of Environment and Forests number S.0. 1533 (E), dated the 14" September,
2006 and are falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the
Table under paragraph 4 thereof, shall be scrutinized by the Monitoring Committee based on the
actual site-specific conditions and referred to the concerned Regulatory Authorities.

(5) The Member Secretary of the Monitoring Committee or the concerned Collector(s) or the concerned
park Deputy Conservator of Forests shall be competent to file complaints under section 19 of the
Environment (Protection) Act, 1986 against any person who contravenes the provisions of this
notification.

(6) The Monitoring Committee may invite representatives or experts from concerned Departments,
representatives from Industry Associations or concerned stakcholders to assist in its deliberations
depending on the requirements on issue to issue basis.

(7 The Monitoring Commlttee shall submit the annual action taken report of its activities as on 31%
March of every year by 30" June of that year to the Chief Wildlife Warden of the State as per pro-
forma appended at Annexure-IV.

(8) The Central Government in the Ministry of Environment, Forests and Climate Change may give
such directions, as it deems fit, to the Monitoring Committee for effective discharge of its functions.

7

The Central Government and State Government may specify additional measures, if any, for giving

effect to provisions of this notification.

8.

The provisions of this notification shall be subject to the orders, if any, passed, or to be passed, by

the Hon’ble Supreme Court of India or the High Court or National Green Tribunal

[F. No. 25/112/2015-ESZ-RE]
LALIT KAPUR, Scientist ‘G’
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Annexure-I

Map of Eco-Sensitive Zone of Kaimur Wildlife Sanctuary with GPS coordinates

LAND USE/ LAND COVER MAP {WITHIN | KM PROPOSED ECO-SENSITIVE ZONE) OF RAIMOOR WILDLIFE SANCTUARY,
KAIMOOR WILDLIFE DIVISION, MIRZAPUR, UTTAR PRADESH
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Annexure-II

GPS Coordinates of Kaimur Wild Life Sanctuary, Sonbhadra/ Mirzapur, Uttar Pradesh

BOUNDARY COORDINATE LIST OF KAIMUR WILDLIFE DIVISION

DISTRICT -MIRZAPUR / SONBHADRA

ID Longitude Latitude
1 82°20'44.537" E 24°52'44.470" N
2 82°22'16.560" E 24°52'34.479" N
3 82°23'28.326" E 24°52'8.018" N
4 82°24'13.157" E 24° 50' 59.364" N
5 828250131 15 1'E 24°50'42.154" N
6 82°26'45.656" E 24°49'57.996" N
7 820.27:33.291"E 24°50'16.672" N
8 82°27'54.772" E 24°49'42.345" N
9 82°28'6.780" E 24°48'38.153" N
10 82°28'28.870" E 24°47'38.855" N
11 82°27'40.427" E 24°47'27.681" N
12 82°27'45.437"E 24° 46'48.522" N
13 82°26'55.905" E 24°46'21.543" N
14 82°26'16.316" E 24°45'46.975" N
15 82°25'24.233" E 24°45'34.990" N
16 82°25'26.066" E 24°44'15919" N
17 82°27'36.667" E 24°44'42 123" N
18 S2%127L2.338" E 24°43'49.200" N
19 829126/:57.923" E 24°42'42.671" N
20 82°27'25.559" E 24°41'50.811" N
21 823274531122 E 24°40'53.125" N
22 82°28'40.231"E 24°41'49.249" N
23 82°29'41.111"E 24°41'36.996" N
24 82°30'24.495" E 24°42'24 825" N
25 82°30' 56.730" E 24°41'38.734" N
26 82°31'49.683" E 24°41'49.014" N
24, 82°33'0.430" E 24°41'24.989" N
28 82°32'42.148" E 24°42'33.411" N
29 82°32'20.913" E 24°43'24.388" N
30 82°33'2.388" E 24°44'3.070" N
31 82°33'14.676" E 24° 44'38.724" N
32 82°33'17.264" E 24°45'40.273" N
33 82°32'47.958" E 24° 46'42.152" N
34 82°31'52.286" E 24° 46'36.068" N
35 82°31'22.660" E 24° 47 12.983" N
36 82°32'55.661" E 24°47'15.357" N
37 82° 33'59.666" E 24°47'31.333"N
38 82°34'31.105" E 24° 48'6.783" N
39 82°34'16.124" E 24°48'47.714" N
40 82°36'0.136" E 24° 48'54.100" N
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41 82°36' 7.688" E 24°48'3.261" N
42 82°36'41.357"E 24°47'58.739" N
43 82°37'12.443"E 24°48'5.892" N
44 82°37'52.841"E 24°48'27.919" N
45 82°38'49.286" E 24° 48'22.308" N
46 82°39'33.513"E 24°48' 57.599" N
47 82°40' 6.250" E 24°48'51.410" N
48 82°40'19.531"E 24° 48'22.139" N
49 82°40' 37.447" E 24°47'58.641" N
50 82°39'50.677" E 24°47'37.529" N
51 82°39'6.909" E 24° 47'36.350" N
52 82°38'47.364" E 24° 47'5.778" N
53 82°37'29.880" E 24° 47'4.961" N
54 82°37'19.891" E 24° 45'57.670" N
55 82°36'22.884" E 24°45'18.344" N
56 82°35'27.963" E 24° 44' 58.960" N
57 82°35'21.777"E 24° 44' 2 442" N
58 82°36'17.004" E 24° 43'35.227" N
59 82°35'31.258" E 24° 42'8.344" N
60 82°37'1.012"E 24°41'35.764" N
61 82°38'19.353" E 24° 42'46.474" N
62 82°37'19.042" E 24° 43'42.048" N
63 82°38' 18.059" E 24° 44'36.324" N
64 82°39'7.483" E 24°43'44.192" N
65 82°38'32.421"E 24°43' 10.462" N
66 82° 40' 40.824" E 24°43'7.376" N
67 82°41'16.582" E 24° 43' 24.448" N
68 82°41'29.064" E 24°44'11.736" N
69 82°42'18.027" E 24° 43'54.540" N
70 82°43'33.202" E 24° 44' 28.626" N
71 82°43'3.537"E 24° 43'51.524" N
72 82°43'53.256" E 24° 43'23.494" N
73 82°44'44.110" E 24° 43'12.088" N
74 82°43'19.132" E 24°42'53.101" N
75 82°42'26.787" E 24° 42'22.080" N
76 82°42'7.243" E 24°41'51.516" N
77 82°42'13.793" E 24° 40' 57.356" N
78 82°42'37.685" E 24° 40' 6.328" N
79 82°42'42.342" E 24°39'7.198" N
80 82°43'33.330" E 24°39'7.446" N
81 82° 44'39.057" E 24°39'20.000" N
82 82°45'39.173" E 24°39'21.795" N
83 82°47'24.566" E 24°39' 6.405" N
84 82°48'15.098" E 24°39'38.251" N
85 82°49'3.387"E 24° 40' 43.400" N

86

82°50'23.281"E

24°39'25.047" N
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87

82205201 6,527 E

24°39'48.609" N

88

82°54'3.742" E

24°39'33.951" N

89

82°55'18.174" E

24°40'18.764" N

90

82°57'45.010" E

24°39'36.097" N

91

83°0'8.900" E

24°38'41.783" N

92

83212120:305  E

24°39'1.647" N

93

83°3'27.460" E

24° 37'53.342" N

94

832 3!26.833" E

24°37'15.080" N

95

83°5'50.582" E

24°37'12.262" N

96

8321 512LE

24°37'7.659" N

97

8320617:959).E

24°36'22.934" N

98

83°5'44.489" E

24°34'45.090" N

99

83°4'33.404" E

24°34'37.755" N

100

83°6'48.259" E

24°33'55.945" N

101

83°6'30.339" E

24°33'17.926" N

102

83°5'21.830"E

24°33'0.577" N

103

83°6'6.490" E

24°31'16.793" N

104

83°8'33.276" E

24°28' 58.287" N

105

83°9'18.622" E

24°27'58.573" N

106

83°7'5.022" E

24°27'59.631" N

107

83°4'35.861" E

24°27'54.214" N

108

83°3'25.626" E

24°28'35.110" N

109

8323119735 E

24°30'0.189" N

110

83°2'36.645" E

24°31'30.492" N

111

83°3'17.598" E

24°32'28.174" N

112

83°3'46.634" E

24°34'15.103" N

113

83°4'12.634" E

24°34'47.193" N

114

83°4'55.976" E

24°36'17.279" N

115

83°3'31.884"E

24°36'50.052" N

116

83°1'35.435"E

24°36' 52.465" N

117

82°59'9.511"E

24°36'32.780" N

118

82°57'44.324" E

24°34'59.049" N

119

82°47'54.579" E

24°36'57.078" N

120

82°46'51.774" E

24°38'1.062" N

121

82°42'13.386" E

24° 40' 27.406" N

122

82°39'49.624" E

24° 41'44.738" N

123

82°38'30.686" E

24°40'58.178" N

124

82°35'47.004" E

24°40'5.857" N

125

82°33'8.706" E

24°39'4.275" N

126

82°31'56.796" E

24°39'5.845" N

127

82°31'31.437"E

24°40'31.812" N

128

82°30'44.037" E

24°40'28.131" N

129

82°29'40.099" E

24°40'12.128" N

130

82°28'18.365" E

24°40'31.243" N

131

8282749 13INNE

24°40'29.420" N

132

82°26'30.962" E

24°41'55.499" N
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133

82°25'22.462" E

24° 42'59.396" N

134

82°24'14.784" E

24°42'35.902" N

135

82°24'19.624" E

24°41'40.102" N

136

82°25'50.196" E

24°42'15.029" N

137

82°24'59.461" E

24°41'18.924" N

138

82°23'56.957" E

24°40'27.916" N

139

82°25'1.722" E

24°39'16.576" N

140

82°24'26.130" E

24°39'9.421" N

141

82°22'57.459" E

24°38'37.790" N

142

82°22'35.100" E

24°39'14.610" N

143

82°23'19.014" E

24°39'33.346" N

144

82°21'52.217"E

24°39'6.680" N

145

82°21'23.569" E

24°39'51.876" N

146

82°19'20.994" E

24°40'26.256" N

147

82°20'22.175"E

24°40'41.525" N

148

82°21'50.029" E

24°39'56.630" N

149

82°22'52.912" E

24°40' 1.048" N

150

82°21'25.461" E

24°41'22.565" N

151

82°23'18.730" E

24°40'29.936" N

152

82°23'21.988" E

24°41'17.338" N

153

82°22'38.804" E

24°42'6.002" N

154

82°21'53.989" E

24°43'12.984" N

155

82°21'8.079" E

24°44'4.162" N

156

82°22'24.090" E

24°44'39.253" N

157

82°23'19.308" E

24°44'6.291" N

158

82°24'11.756" E

24°43'30.852" N

159

82°24'5.065" E

24°44'24.172" N

160

82°23'26.416" E

24°45'11.964" N

161

82°21'40.745" E

24°45'15431" N

162

82°20'32.235" E

24°45'0.239" N

163

82°20'11.114"E

24°46'10.329" N

164

82°21'0.722" E

24° 46'46.499" N

165

82°22'48.661" E

24°47'21.297" N

166

82°22'3.044" E

24°48'40.770" N

167

82°21'27.205" E

24°49'38.515" N

168

82°21'9.422"E

24° 50'20.283" N

169

82°20'17.198"E

24°51'22.333" N

170

82°20'15.589" E

24°51'42.319" N

171

82°21'21.974"E

24°51'24.245" N

172

82°21'43.104"E

24°51'38.199" N

173

82°21'57.058" E

24°52'3.036" N
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Annexure-III

List of Villages falling within the proposed Eco-sensitive zone of Kaimur Wild Life Sanctuary,
Sonbhadra/ Mirzapur along with GPS Coordinates

Co-ordinates
S.No. Name of the Village Direction Narthiite Easting
1. Sasnai East 240807 598 83°8°40.92"
2! Makarbari East 24°34°47.5> 83%°25.6”
3, Lauwa East 24°35°20.18”° 83%7:05.97"
4. Biranchuwa East 24%35°52.33” 83°7°39.9”
5 Bhatawari West 24%48°47.52” 22%21:22:36""
6. Halia West 2449’1 34" 82°20°36.17”
7. Dighiya West 24°48°7.63 8292173299
8. Barbohi West 24°46°34.39” 82%21:29:50°
9, Barhula West 24°46°1.31” 82°20°57.01”
10. Barua West 24°43°28.16” 82°21°46.58”
11. Aura West 24°43°43.07” 82°21°29.41
12 Dhamoli West 24°42°30.89” 82°21°50.04”
13. Gurgi West 24°45°18.29*° 82°20.43.62”
14. Kawaljhar West 24%1°19> 8222923057
15. Khamarhariya Kala West 24°44°15.36” 82°20°57.48>
16. Silhata West 24°40°2.78” 82%29°33.1
17. Thotha West 24°42°56.92” 82°21°48.24>
18. Phuliyari West 24°40°19.7" 829171 3"
19. Gajariya West 24°39°53.46” 82°20°17.45”
20. Kedwar North 24°51°26.82” 82°24°28.84”
20 Kharihat Khurd North 24°51°40.75” 8293273203
i Devaghata Pandey North 24°52°17.87” 82°21°58.68"’
23, Kanhari North 24°43°57.94* 82°36°20.64"
24, Semra Kala North 24°43°37.99" 82°36°3.6>
25, Semra Khurd North 24°44°28 36 82°36’12.6”
26. Mukha North 24°44°4 81 82°42°26.57”
27 Parsiya North 24%44°4.63” 82°41°35.52”
28. Parasauna North 24°42°20.16” 82°35°23.06’
29. Veerkhrud North 24°43°54. 88" 82°38°38.72”
30. Barodhi North 24%44°0. 22> 82042°25,06°°
AT Ghuwas North 24°42°25.7 82°39°52.34"
32 Ghoriya North 24°43°52.36> 82°38%57.87
33. Devgarh North 24°39°13.25” 82°44°15.18”
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34, Majhigawa Mishra North 24°43°33.17” 82°44°11.18”
35, Var North 24°41°16.08” 82°43°27.08”
36. Mohini North 24°43°31.87" 82°43°44.8”
37. Vardiya North 24°40°16.54" 82%43°52.25”
38. Guruwal North 24°39°52.22” 82%46°57.18”
39. Silhat North 24°40°25.93” 82°56°11.94
40. Musardhara North 24°40°31.15 82°49°15.75>
41. Tendui North 24°40°38.42” 82°49°20.75”
42. Dhomkhari North 24°40°11.217 82°48°30.1"
43, Khirihata North 24°39°58.03" 82°48°52.27”
44. Garma North 24°40°46.02” 82°49°41.09”
45. Dhomhar North 24°40°27.59 82°53°59.96"
46. Oberdeeh North 24°40°42.24> 82°53°50.32”
47. Dugauliya North 24%40.19.38” 82°56°7.3”
48. Judholi colony North 24%40°25.72” 82°57°13.18”
49. Raghunathpur North 24°40°25.5” 82°57°45.76”
50. Bahuhar North 24°39°51.34” 82°57°27.32”
51. Basauli North 24°39°54.76” 83°1°7.43>
52, Amauli North 24°39°28.91” 82°59°21.55”
53. Baghuari North 24°39°51.91” 82°58°59.16”
54, Tiloli North 24°39°47.27" 82°59°19.21”
55. Chhapcca North 24°39°7.99” 83°3°21.85"
56. Lodhi North 0A"38°57.55” 83°3'14.62"
57. Chopan South 24°31°5.52° 83°2'9.38”
58. Bargawa South 24°36°37.04” 82°54°32.8”
59. Madain South 24°36°11.92” 82°53°8.81""
60. Chatawar South 2436°14.4” 82°50°35.56"
61. Semiya South 24°36°32.47" 82%48°43.56™
62. Chhitikpurwa South 24°35°49.42” 82°49°32.41”
63. Kudari South 34735°55.1" 82°47°1.79”
64. Tita South 24°38°45.46” 82921°35.58"
65. Pedariya South 24°38729.76” 82°22°37.38”
66. Paudhi Rampur South 24%37°50.02” £2%2272.75"
67. Matwar South 24%°44°25.84” 82728753.98"
68. Belahi South 24°43°31. 73" 82°30°1.62"
69. Kusiyara South 24°43°20.96” 82°30°36.83”
70. Nadana South 24°43°34.32” 82°30°48.24”
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Annexure -1V
Performa of Action Taken Report: - Eco-sensitive Zone Monitoring Committee.-

I. Number and date of meetings.

2. Minutes of the meetings: mention main noteworthy points. Attach Minutes of the meeting as separate
Annexure.

3. Status of preparation of Zonal master Plan including Tourism master Plan

4. Summary of cases dealt for rectification of error apparent on face of land record (Eco-sensitive Zone
wise).

(Details may be attached as Annexure)

5. Summary of cases scrutinised for activities covered under the Environment Impact Assessment
Notification, 2006

(Details may be attached as separate Annexure)

6. Summary of cases scrutinised for activities not covered under the Environment Impact Assessment
Notification, 2006.

(Details may be attached as separate Annexure)

7. Summary of complaints lodged under Section 19 of the Environment (Protection) Act, 1986.

8. Any other matter of importance.
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of the Ministry of Environment, Forest and Climate Change.

1.21  Matters related to grant of NOC to Tea Growers in Arunachal Pradesh: Cultivation ‘
of tea on the lands not falling within the ambit of Jjudgement of Hon’ble Supreme Court [
dated 12.12.1996, will not require NOC from the Ministry. However, prior approval of [
the Central Government will be required if such activity is proposed on the forest land as |
defined in the Hon’ble Supreme Court order dated 12. 12.1996. i

1.22  Charging of a lump sum amount of the project cost where delay in preparation of
the Wildlife Management Plan and Soil and Moisture Conservation Plan is beyond
the control of user agency and State/UT

The State Government should submit Wildlife Management Plan, along with detail cost
of its implementation into the account of CAMPA along with the Stage-I compliance.
However, in cases where it is not possible for the State to submit the compliance due to
delay in preparation of such plan, a lump sum quantum of following amount may be
realized from the User agency and submitted along with the Stage-I Compliance:

(1) 2% of total project cost towards the cost of implementation of the Wildlife
Management Plan and/or 0.5% of the project cost towards the cost of
implementation of Soil and Moisture Conservation Plan, as the case may be, shall
be charged from the user agency and deposited into the account of CAMPA and
the same may be intimated to the MOoEF&CC for the purpose of obtaining
approval under the The Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980;

(i)  In respect of linear projects, the stipulated norms of 2% and 0.5% towards the
cost of Wildlife Management Plan and Soil and Moisture Conservation Plan, as
provided in the Ministry’s guidelines dated 8.06.2022, will be proportionate to
the extent of forest land involved instead of total project cost or actual cost of
implementation of such Plans, whichever is more, should be charged from the
user agency;

(iii)  The provisions of Wildlife Management Plan or Soil Moisture Conservation
Plan shall be approved by the competent authority in the State and accordingly,
the deficit amount, if any, from the money already realized from the user agency ‘
to the tune of 2% and/or 0.5% of project cost proportionate to the extent of |
forest land involved, shall be paid by the user agency, and the same shall be
deposited in to the CAMPA account.

(iv)  The State Government shall ensure that details of the finalized WLMP, SMC
Plan and disposition of monies, payment of deficit amount, etc. shall be
approved by the competent authority and concurred by the concerned IRO of
the Ministry within a period of one year from the date of deposit of the said
amount.

(v)  State Government shall ensure that under no circumstances, implementation of
such mitigating measures envisaged in WLMP and SMC or other similar
Plans/Schemes should be delayed beyond a period of 2 years from the date of issue
of final approval under the Adhiniyam to ensure commencement of rejuvenation of
ccosystem services lost from the forest area allowed for non-forestry use of forest
land at the earliest possible time.
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